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Action taken on Law Commusion reports 

+ 
*46. SHRI VIJAY KUMAR YADAV: 

SHRI CHITTA BASU : 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be e ~e  

to lay a statement showing : 

(a) whether Government have received 

seven reports from the Law Commission 
during the last two years; 

(b) if so, the details and subjeds cove-
red by these reports; and 

fe) the action being taken thel con '! 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHR' 
JAGAN NATH KAUSHAL) : (a) to (q 
The desired state men t il\ at Annexure 'A'. 

(a) Yes, Sir. 

(b) They are on the following sub-
jects :-

(1) ··Governmeot Privilege in EVI-

dence"-(Eighty-Eighth Re-

port submitied on 10.1.1 tJ83) 

(2) ULimitation Act, 1963"-
(Eighty-Ninth Report rect!ived 

on 28.2.198 ') 

(3) "Grounds of Divorce amongst 
Christians in India"-(Ninetieth 
Report received on 17.5 1983) 

(4) "Dowry Deaths and Law Re-
form"-(Ninety-Fint Report 
received on 10.8.83) 

('> "Damages in Applications for 
Judicial Review"-(Nioety-

I 

Second Report received on 

7.9.1983) 

(6) "Disclosure of Sources of In-
formations by Mass Media"-
f Ninety-Third Report received 
00 1.10 1983). 

(7) "Evidence obtained illegally or 
Improperly" - (Ninety-Fourth 

Report received on 3.11 83). 

(CI The Reports received from the 

Commission are in J:ngJish and the same 
have to be translated in Hindi With the 

assistance of the offici'll n ~ e Wmg 

of ~ Ministry before it is decided to lay 

Ihem before Parliament. All the Reports 
have to be printed both in Hindi and 
Engl ,~  for thiS purpme. 

In so far ac; Ninety.First, Ninety-

Second and Ninety-Fourth Reports are 
concerned, the Hindi translations have 
been received With a view to cutting 
short the <klay in printing, it has been 

decided to get e~e reports cydostyled as 
the same are not bulky.Afler copies of the 

Reporls are read, and ex .. m ned, the same 
will be placed on the Table of the House. 
l"his will be done as early as pOSSIble. 

As regards the other Report' . actIOn is 
being taton to get them r n~ e  intl) 

Hindi. After the translation is complete 
the printed copies are available and ~ 
examination is done, these reports will 

also be laid on the Table of the HOllse. 
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MR. SPEAKER: The Quest;OP 
Hour is over. We shall take it up Jater. 

StiRI ClfANORAJIT YADAV: Let 
him Jive a repl.y, Sir. 



33 Oral AlUWn PHALGUNA 9, 1905 (SAlCA) Written Aruwen 34 

MR. SPEAKER: It will take time. 
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SHRI CHANDRAJIT Y ·\OA V: The 
simple question is whether the Hindi ver-
sion has been authenticated or not. 

SHRI RAM VILAS PASWAN: Let 

WRI1TEN ANSWERS TO QUESTIONS 

Solut ion of tbe disputes between the brick 

Kiln o"ncrs and 'Workers 

*42. SHRI DAYA RAM SHAKYA : 
SHRI S.B. SIDNAL : 

Will the Minister of LABOUR AND 
REHA BILIT A TION be pleased to state: 

(a) thc ddails of the disputes between 
the Kiln owncrs and Kiln workers; 

(b) the details of demands of Kiln 
workers as well as of Kiln owners and 
reasons why Government have not been 
able to resolve the matter so far; and 

(c) how mm.:h more time 30vernment 
are like:y to take in resolving the disputes 
and ensuring re-commissioning of Kilns? 

THE MINISTER OF LABOUR AND 
REHAB I LITATION (SHRI VEEREN-
ORA PATIL) : (a) to (c) A statement 
is laid on the Table of the Hotlse. 

Statement 

{he ~ r  reply to that. The All India Brick and Tile Manu-

MR. SPEAKER: Let him fully pre-

pare himself. We shall ask hml later. 
The Question Hour is over .. 

SHRI RATANSINH RA IDA: It is 
a very important ar.d basic Issue .. 

( Interruptions) 

MR. SPEAKER: I will verify it and 

then we shall talk about it. Let me 

verify it. ~~ ~ ~  ~ it ~ Cf, ~  I 

AN HON. MEMBER: You direct 

Lim to make a statement. 

MR. SPEAKER: Let me go into it. 

~~~  an" ~~ ~ 

~~  ~  ~~  I 

f(lcturers f-\!deration has been representing 
to the Government for grantmg the brick 
kiln industry exemption from the provi. 
~ n of certain Central Labour Laws, 

l';Z. Bonded Labour System (Abolition) 
Act, 1976, Inter-State Migrant Workmen 
(Regulation of Employment and Condi-
tions of Service) Act, 1979, Factories Act, 
1948, Employees Provident Fund and 
Miscellaneous Provisions Act, 1952, 
Contract Labour (Regulation and 
Abolition) Act, 1970 etc., in con-
sideration of the peculiar conditions ob-
taining in the industry. The brick kiln 
operations which normally commence 

after the rainy season did not so com. 
mence in the States of Punjab, Haryana. 
U.P •• Bihar and Unic>n Territory of Delhi 
during 1983-84 &s per sched ule, pending a 
decision on the representation of the 
Federation, This rendered the workers 
who would have been ordinariJy employed 
in the brick kilos, unemployed. There 




